NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 1289 of 2024

IN THE MATTER OF:

Bikram Bhadur ...Appellant
Versus

Union Bank of India & Anr. ...Respondents
Present:

For Appellant : Mr. Sajeve Deora, Mr. Nikhil Kohli, Ms. Akshaya

Ganpath, Advocates.

For Respondents : Ms. Ekta Choudhary, Mr. Divyank Dutt Dwivedi, Ms.
Aditi Sharma, Advocates for R-1.

ORDER
(Hybrid Mode)

09.07.2024: Learned counsel for the Bank submits that Appellant have

not filed certain relevant documents which were before the Adjudicating

Authority. She prays for and is allowed to file an affidavit within one week.
List this Appeal on 19.07.2024.

In the meantime, the pendency of this Appeal shall not preclude the
Appellant to approach the Bank for settlement or OTS offer, if any.

Learned counsel for the Appellant submits that he has approached the
Bank for settlement. The CoC be not constituted till 19.07.2024. We make it
clear that in event settlement is not reached, this appeal shall be heard and

this order shall not continue thereafter.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)

[Arun Baroka]
Member (Technical)
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